N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO._ 521 CF 2012
(Arising out of SLP(Crl.) No.9662/2011)

SHI V. MOHAN KAPOCOR Appel | ant (s)
: VERSUS

STATE OF U. P. AND ANR Respondent ( s)
W TH

CRIM NAL APPEAL NO. 522 OF 2012
(Arising out of SLP(Crl.) No. 2023/2012)
(CRL.M P. No.5795/2012)

MOTI  SI NGH S| KARWAR Appel | ant (s)
: VERSUS
STATE OF U.P. AND ANR Respondent (s)
ORDER
1. Leave grant ed.
2. W have heard the |earned counsel for the
parties.
3. The appellants filed applications for bail

before the H gh Court and a |earned Single Judge of
the H gh Court, on considering the case of co-
accused Asha Rani Verma to whom bail had already
been granted, granted bail to the appellants on the
ground of parity. On an application nade by the

conpl ainant, the Hgh Court cancelled the bai
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granted to the appellants.
4. At the outset, it is submtted by the |earned
counsel appearing on behalf of the appellants that
both the appellants have already remained in jail
for nmore than 3 nonths.
5. On a consideration of the totality of the
facts and circunstances of this <case, in our
considered view, the inpugned order passed by the
H gh Court <cancelling the bail granted to the
appellants is harsh and drastic. Consequently, the
| mpugned order passed by the Hi gh Court is set aside
and the appellants are granted bail on the foll ow ng
condi tions:

(i) The appellants shall report to the police
station concerned once a week i.e. on every Sunday
at 11.00 a. m

(ii) The appellants shall remain present in Court
on each date of hearing and in case the appellants
are absent, the Trial Court would be at liberty to
cancel the bail granted to the accused-appell ants.

(iii1) The appellants shall fully cooperate with the
Trial Court.

(iv) The Trial Court shall carefully watch the

conduct of the appellants and in case the Trial
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Court is of the view that they are interfering with
the process of the Court, the Trial Court would be

at liberty to cancel the bail granted to them

6. In the peculiar facts and circunstances of
this case, we request the Trial Court to conclude
the trial as expeditiously as possible, in any
event, within six nmonths from the date of

comuni cation of this order.

7. Wth the aforenentioned observations and

di rections these appeals are di sposed of.

(DI PAK M SRA)

New Del hi ;
March 12, 2012.
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